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12.55 hrs.

PETITION RE: RECOGNITION OF

PROVISIONAL: REVOLUTIONARY

GOVERNMENT OF SOUTH VIET-

NAM AND STOPPAGE OF BOMBING
IN VIETNAM BY US.A,

SHRI A. K. GOPALAN (Palghat):
I beg to present a petition signed by
Shri P. Ramamurti anq others re-
garding recognition of Provisional Re-
volutionary Government of South
Vietnam and stoppage of American
bombing of North and South Vietnam.

I am presenting only one copy of the
petition, the other copies will be pre:
sented at 4 O'clock at the Reception
-Office.

MR. SPEAKER: There is no need.
‘When it is presented to the House,
they need not be presented to me.

SHRI SEZHIYAN (Kumbakonam):
What he meant was that the other
copies wil] be given in the Recep-
tion and in course of time it will come
to you.

SHR] JYOTIRMOY BOSU (Dia-
mond Harbour): One crore of peo-
ple have signed the petition, Sir.

MR. SPEAKER; When it has bef:n
presented to the House, the coples

may be sent to my office.

SHRI S. M. BANERJEE (Kanpur):
May 1 have your guidance, Sir, on
this? The present practice iz that
when such a petition is presented, it
goes to the Petitions Committee. But
it should be circulated to the Memb-

ers.

MR. SPEAKER: No new practice
please. . .. (Interruptions)

SHRI §. M. BANERJEE: 8ir, when
you hear many irrelevant things, kind-
ly hear some relevant things. I want
your guidance in this matter.

MR. SPEAKER: No guidance ig ne-
cessary, It has been presented..
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SHRI S. M. BANERJEE: Should
not the Government come forward and
recognise the Provisional Revolu-
tionary Government of South Viet-
nam? What can the Petitions Com-
mitlee do? Can it take any action in
this matter?... (Interruptions) Sir, we
demand the immediate recognition of
the PRG.

Let the Government annouhce and
let them also condemn the American
bombings. Otherwise, what can the
Petitions Commattee do... .(Interrup-
tions) I have never seen a Govern-
ment more indifferent, colg and cal-
loug regarding such a big problem.

SHRI DINEN BHATTACHARYYA
(Serampore) : But no government is
sitting there. Yesterday, Mr. Indrajit
Gupta raised it and to-day a petition
has been presented. The Government
should make an immediate announce-
ment.. ..

MR. SPEAKER: No, please.
cannot go on like this.

This
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RESOLUTION RE: RECOMMENDA-

TIONS OF RAILWAY CONVENTION

COMMITTEE—contd.

SHRI THA KIRUTTINAN (Siva-
ganja); Mr. Speaker, Sir,.,

MR. SPEAKER; You can continue
after lunch. Now, it is 1 O'clock, We
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adjourn for lunch and meet gt 2 p.m.
About Assam, the notices will be
ballot at 1 Q'clock.

1300 hrs.

The Lok Sabha adjourneq jor Lunch
till Fourteen of the Clock.
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The Lok Sabhg re-assembled after
Lunch at four minutes past Fourteen
of the Clock

[MR. Deputy SpEAKER—in the Chair]

THE DEPUTY SPEAKER: Mr. Ki-
ruitinan. ..

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir. in the UNI, the
Journalists are on strike and the work
is paralysed there. This is an institu-
tion which is financed by the Govern-
ment. We want to ‘tnow whnat is being
done aboul it. We cannot afford to al-
low this institution to go on like this
when the staft are on strike and the
work is paralysed. I request you to be
good enough to ask the Minister to
make a statement, for resolving this
dispute and helping to arrive at a set-
tlement,

SHRI S. M. BANERJEE (Kanpur):
Shri Khadilkar had made a statement
in the other House. Let him make a
statement here. I am connected with
the UNI also as President of the
Union there. This matler has to be
settled. As the Parliament is being
adjourned, he should make a statement
regarding scttlement of the dispute.

MR. DEPUTY-SPEAKER: Thal may
be conveyved to the Minister..

SHRI S. M BANERJEE: No ques-
tion of conveying: you should direct
him. This maiter hag to be settled.

SHRI RAMAVATAR SHASTRI
(Patna): You may direct the Gov-
crnment to make 5 slatement.

SHRI JYOTIRMOY BOSU: You
will have a long holiday after the 22nd
instant. So, bear with us for today, to-
morrow and the day after.

SWRI S. M. BANERJEE: Kindly
direct the Government to make &
stalement.
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RESOLUTION RE: RECOMMENDA-
TIONS OF RAILWAY CONVENTION
COMMITTEE—contd.

«SHRI THA KIRUTTINAN (Siva-
ganja): Mr. Deputy-Speaker, Sir, I
rise to »ay a iew words on behall of
my party, the Dravida Munnetra Kaz-
hagam, on the Rusolution moved by
the hon. Minister of Railways, which
incorporates cerfain 1ecommendations
of the Railway Convention Com-
tee, 1971,

At the very outset I would like to
object to the method of selecting only
a few recommendations of the Railway
Convention Committee in such a Re-
solution for which the approval of the
House has been sought. It is also stated
in the Resolutioin that the action
taken by the Governmeni on the
other recommendations made in the

" »The Original speech was delivered in Tamil..
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Report would be reported to the next
Parliamentary Committee, which may
be appointed 10 review similar mat-
ters. Here, I would like to know from
the hon. Rallway Minister whether
the other recommendations of the
Railway Convention Committee should
be given such a low priority as for the
next Parliamentary Committee to re-
view whether they have been imple-
mented by the Railways or not. The
proper procedure would be that this
House should have been asked to
approve of a Resolution incorporating
all the recommendations made by the
Railway Convention Commiitee, After
appointing such a high-power Railway
Convention Committee and after the
Committee have gone into these gues-
liong in great detail, I dg not approve
of the shoddy treatment meted out to
the recommendations of the Commit-
tee,

I would noy like to express my
views about the payment of dividend
by the Railways to the General Re-
venues. The Railway Convention
Committee has recommended that di-
vidend of 6 per cent should be paid by
the Railways to the General Revenues
on the capital invested after 31st
March, 1964. I have peen repeatedly
pleading in this House, on several ear-
lier occasions, that there should be
no contribution from the earnings of
Railways to the General Revenues, 1f
the Central Government have invested
some money in the Railways, then a
certain percentage of dividend, depen-
ding upon the rate of profits made by
the Railways every year, can be given
by the Railways to the General Re-
venues. If the Central Government
have given loang to the Railways, then
interest at an agreed rate can be
charged from the Rallways. 1 do not
know under what ecategory the
amounts given bythe Central Gov-
ernment to the Railways fall and on
what basis the Railwavs are to contri-
bute to the General Revenues from
their earnings every year and why
-should the Railways be compulsorily
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asked tg do so. I would request the
hon. Minister of Railways to clarify
this point.

I have also been witnessing that the
Railway earnings are manipulated in
such a way that ultimately the work-
ers, whose major contribution in the
railway earnings cannot be denied by
anyone in ithis House, are denied of
their rightful and legitimate share in
such carnings. The Railways, apart
from contributing 6 per cent dividend
to the General Revenues, have got the
Depreciation Reserve Fund, Revenue
Reserve Fund, D:velopmen. Fund, and
any number of sach funds, which take
away in some propoition or the other
all the earnings This has led o the
inevitable consequence of the Railway
workers not beag paid  adequate
emolumentis in proportion to  their
labour. I would like {o draw the at-
tention cf the hon. Railway Minister
to the imperative necessity of paying
adequate remuncrationto the workers
so that the railway earnings can
substantially go up. I hope that the
new Railway Minister will bear this
in his mind and iake steps to remune-
rate the railway workers adequately.

The Railway Convention Committee
has pointed out that contribution to
the Depreciation Reserve Fund is at
present not related to the amount of
depreciation calculated as accruing on
the wasting assets of the Railways
year by year. Whether an assel like
railway carriage has depreciated every
year at a certain rate or not, the al-
location to the Depreciation Fund is
not done at the rate at which the
asset has depreciated. For example,
a certain depreciated value is shown
on the house constructeq for a rail-
way worker. In the course of years,
the cost of construction of the house
has been wiped out by the depreciat-
ed value shown every year. Simul-
taneously, the Depreciation Reserve
Fund is also getting swelled by re-
gular yearly allocation and the mo-
ney remains unu‘ilised. In this eon-
nection, the Railway Convention
Committee has made certain import-
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tant  observations. Whether it is a
house, engine, carriage or rails, the de-
preciation implications ot these assets
should be specifically mentioned n
the Budget papers. lne (ommittee
has alsp pointed out that the wast-
ing assety of .he Railways are not
being replaced, with the consequence
of heavy accruals in the Depreciation
Reserve Fund. I request the hon.
Minister of Railways to look into
this ang do the needful.

There is the Railway Safe.y Works
Fund, out of which only a sum of
Rs. 1.24 crores has been utilised, th-
ough during the years 1966-67 to
1971-72 the total contribution to this
Fund has been of the order of Rs.
10.80 crores, The State Governments
have spent substantial gsums under
this bead ‘safety”, but they have not
vet been reimburseq though ihe Sa-
iety Works Fund has got Rs. 10.80
crores, Sir, you will not under-rate
the need for wider bridges over level
clossings on account of density of
traffic. the need tor over-bridges and
under-bridges in many parts of the
coun.ry. According to the (xisting
rules, the expenditure on these ifems
is shared between the Railways and
the States on 50:50 basis. The States
are finding it difficult to spen@ mo-
neys on these items from their slen-
der resources. That is why the Sa-
fety Works Fund has not been uti-
lised properly. I would plead with
the Railway Minister that the Rail-
ways should bear 75 per cent of the
expenditure on these items and the
remaining 25 per cent should be
borne by the States. Then only the
much-needed over-bridges ghdg under-
:)ridges will come gbout in the coun-
ry.

Sir, the hon. Minister of Railways
wil] not gispute the fact that there are
lakhs and lakhs of unmanned level
crossingg throughout the country, and
that too predominantly in the rural
aress. 10 per cent of the amount in
the Railway Safety Works Fund
should be earmarked for manning or
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upgrading of unmanned level cros-

sings and that the Zona} Railway Ma-
nagers should be authorised 10 draw
directly the amount from this Fund
with a view to expediting these works.

There ig persistent shortfall in ex-
penditure in ihe matter of providing
quarters for Class III and Class 1V
staff, though there 1s acute shortage
of residential gccommodation in the
country. It is really surprising that
the sums allocated for this purpose
from the Development Fund remain
underutilised. The Ralways should
give due priority to the provision of
quarters 0 all the Class III and Ciass
IV staff of the Railways,

The Study Team of the Admimstra-
tive Reforms Commission has aiso
made important recommendations 1n
regard to Railwar Accounts. They
have not been brought before this
Housc and the Railways have also not
implemented those recommendations.
By implemenling all the recommen-
dations of the Railway Convention
Commitfee, the problems besetting
the Railways can be solved to some
extent. That ijg why I pointed out in
the beginning of my speech that a
Resolution containing all the recom-
mendations of the Convention Com-
mittee, not merely a few of them,
should have been brought before this
House.

Reverting back to the contribution
of Railways to the General Revenues,
you may feel that my suggestion that
the Railways should not contribute
anything to the General Revenues is
gomewhat novel, Some months back
there wag a farmers’ agitation in the
State of Tamil Nadu sponsored by the
Ruling Congress Party here and the
Communist Party of India. The main
plank of the farmers’ agitation was
that the loans obtaineq from the
World Bank, from the Reserve Bank
and from other foreign countries and
given to the farmers through the co-
operative societies should be revoked
and the agitation was directed against
the State Government. I have referred
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to this because here the Central Gov-
ernment {s demanding dividend from
the Railways on the capital invested
20 or 22 years before. I am sure, Sir,
you will now appreciate my conten-
tion that the payment of contribution
by the Railways to the General Re-
venues must be stopped at once. I
also hope that the hon. Minister of
Railways will appreciate that thig is a
valid argument in view of what I
have stated in my speech and ensure
that the Railways do not pay any di-
vidend to the General Revenues at
least for two decades to come 50 that
the development of Railways in all

sectors ig assureq within this period.

With these words, I conclude,

SHRI K. S. CHAVDA (Patan): I
would like to bring to the notice of
the hon. Minister one point regarding
manning of sleepcr coaches on the
Rajkot Division between Ahmedabad
and Palampur, Because. between Ah-
medabad and Palanpur. 26 sleeper
coaches are manned hy the Rajkot
Division also, though the number of
TTEs in the Rajkot Division is 102 and
the kilometreage is 1510 while in the
Ajmer Division, the total kilomeireage
is 1.290 and the strength of the TTEs
is 106, Therefore, the comperative
figures will convince the Ministe; that
more passenger irains run on the
Rajkot Division, nearly 167, and only
58 traing run on the Ajmer Division.
Though a greater numher of passen-
ger trains run on the Rajkot Division
covering a larger kilometreage than
on the Aimer Divisinn the canclioned
strength of the ticket-checking staft
is less on the Rajkot Division which
in turn provides a lesser number of
posts of senior TCS|TTEs and TCS!
CTIs ag based on the percentage of
the strength of the checking staff.
This is the dispute between the two
divisions—Rojkot Diwvision and Aj-
mer Division—which is not settled by
the administration,

On‘zﬂth June, 1972, I met the Gene-
ral Manager and disussed it with him
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and brought to his notice that the
railway is incurring excess expendi-
ture because the staff of the Rajkot
Division and the staff of the Ajmer
Division are manning 26 sleeper coa-
ches attached to the Dethi Mail, Delhi
Express, Janata Express and 31 ("
and 32 Down between Ahmedabad
and Ajmer. These iraing terminate at
Ahmedabad and start fiom Ahmeda-
bad =and still, this injustice is done
to the Rajkot Division staff. My da-
mang is that justice ghould be done
to these people, That is the only
point which I wanted to bring to the
Minister's notice, because this has
resulted in over-expenditure of the
railways, and there is discontentment
among the staff of the Rajkot Division
because they say that this position
has deprived the Rajkot Division cf
its rightful cadre strength of TCS|TTE;
and in turn the posts of STCs|STTEs
and HTCs|CTIs. It is a sad plight of
TCS|TTEs of the Rajkot Division that
they are thus deprived of their chan-
ces of promotion in higher grades.
That is why I request the hon, Minis-
ter to look into the matier and do
justice to these people.
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THIE MINISI'ER OF RAIIL.WAYS
(SHRI T A PAI) Sr I am
gratefu to the hon Members
who hdave given me very use-
ful suggestions Whe»ever  there
15 a debate on railways I have heald
off repeated complaints about bad
catering, lack of amenities or thuiid-
class passengers, corruption, theft and
ticketless travelling, which seem to
be the perennial state of affairs [
would point out that there are
greater things involving the railways
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in thiy country, which require the
attention of this House, I would re-
quire the help and assistance of this
House to see that this organisation,
which is the biggest public sector
undertaking in this couniry and
which is the lifeline of the communi-
cation and transport gystem in this
country, iy managed efficiently and
much more efficiently.

I am grateful to the Railway Con-
vention Committee for taking up four
important subjects involving the ma-
nagemeny of the railways, namely,
accounting sub-urban services, com-
mercial and allied matlers and re-
quirement and availability of wagons.

Coming to Accounting, though tho
book value of the assets of the rail-
ways would represent Rs. 3,500 crores,
we may make a claim that the pre-
sent market value of the assels are
much more Bujy when a govern-
ment undertaking owng immovable
property, which has market value
over the book value, it does not mean
anything because we are not going {»
sell our assets. If all the<e years. up
{o the end of the year 1965-66, the
railways have contributed substan-
tielly 10 the general revenues in this
couniry, it is because half the tofal
<apital assets of the railways were
valued at pre-war rates, This state of
affairs could not permanently conti-
nue because every new asset at the
present market rate 1s going to make
the capital value o©of our assets
more ard more. A four-wheeler
wagon, which ten years ago used
fo cost Rs. 16,000, now  costs
about Rs. 35,000, But it can convey
only the same kind and amount of
commodities: perhaps, a bit more with
better designing. So, ultimately, it
is the oplimum use of these assets
that may perhaps increase our pro*
fitability, and nothing else, In -fact,
it is not that we have been doing a
lesser job. In 1951-52 we were mov-
ing 1,208 million passengers. In 1971~
72 we moved 2,536 million passengers.
Nearly 253 crores of passengers have
moved by our trains in one year, As

AGRAHAYANA 29, 1894 (§S4KA4)

Rly. Convention

Comm. (Res.)
against 215 million people, upto Nov-
ember this year, the figure is 233 mil-
lion people. The number of passen-
gers travelling by our trains ig on the
increase,
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I¢ is not only that, While in 195152,
the passenger kilometre were 63,072
millions, in 1971-72, they are 125,033
million kilometres. So, they are cov-
ering larger and large'i' distances also.
As regards the freight, while in 1951-
52 it was 98.3 million tonpes, in 1965
66, it rose to 203 million tonncs. Of
course, it came down in 1971-72 to 197
million tonnes. Il is now moving up
ggain. During the Fifth Plan we ex-
rect 10 move at least about 800 million
tonnes. It is nearly 50 per cent of
what we did thig year. So, the Indian
Railways are gotting m to an era of
mass-transportation of both the com-
modities and the people of this coun-
try.

I know. I am bound to listen to all
the complaints that have come to me
regarding catering. But the quality
of food cannot be maintained through-
out 365 days in a year. It varies from
place to place. With the rise in prices,
sometimes even adulteration could
take place and we require continuous
watch over the state of affairs. Bu:
the real thing is how to meet the pro-
blem of mass-catering. Formerly, it
was only a problem of catering {o the
First Class passengers who form on'y
8 crores out of 253 crores of my pas-
sengers.

When we decided to abolish the
Second Class in the Indian Railways,
it was not a question of trying to do
it on any ideological basis Only 0.4
per cent of the people were traveling
by Second Class. Today, the problem
of Indian Railways is to look after
the main cream of our business, that
is, the Third Class passengers. In
order to reduce overcrowding in the
trains, in order to provide greater and
greater passenger amenities, we may
have to sacrifice even the classifica-
tion. Here again, our society is so
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stratified, unfortunately, and we are
after perquisites and privileges. The
first protest that I have received from
some of my employees is that they
are being deprived of the chance of
travelling by Second Class and that
this decision has been taken by me
unilaterally.

Ultimately, what I would like to
point out is this. The question be-
fore the House is; Have we not
lived too much on the assets that we
have had? If we have contributed
surpluses to the General Revenues in
the past, have we or have we not
provided sufficient depreciation in
view of the fact that every time we
have to go in for new rolling-stock
or wagons, we may have to do it at
a much higher cost? I am afraid these
questions have not received enough
otiention.

I am g'ad, for the first time, the
Convention Committee thas raised
these questions and have asked us to
make a more effective study than
what we have been able to do. It
is absolutely necessary that the coun-
try must know how its large assets
the Railways have, are being used.

Again, once the Indian
were cansidered the milch  cow for
the General Revenues. The moment
you stop contributing to the general
revenues, there is the criticism against
the Railways that inefficient manage-
ment has taken place overnight, They
condemn the railways. Wherever
condemnation is due, condemnation
has to be there. But wherever ap-
preciation is due, appreciation should
be there. Unless appreciation is also
mixed along with criticism even con-
demnation will not go fairly well.
I would like to see, ultimately, how
do you judge it.

One hon. Member of the House
asked: Why do you contribute any
surplus to the General Revenues? Why
do you pay even the interest on the
capital that you borrow from the Gov-
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the Gove'nment of this country has
to borrow at 5% per cent and it is not
made good by somebody who uses
that money, it is the poorest man in
this country who will be called to
pay more excise on kerosene or match
box or sugar. So, ultimately if we
are asked to contribute at least six
per cent on this, it is logical. You
have to see that your capital is most
effectively used.  Again, whenever
any surplus is produced, let us not
say that everything should go to the
employees. Even the employees may
not desire it. I quite agree that the
employees should be looked after
because management of railways is
a service industry; management of
men is also equally important as
management of our resources. But if
we get into a philosophy that, when-
ever an undertaking makes u profit,
the general community in this country
is not entitled to their share but what-
ever profits are generated in any
undertaking should be distributed
among the employees and the man~
agement, 1 think that would be a dan-
gerous sort of thing...

SHRI K. S CHAVDA: Not by in-
creasing fares and freights.

SHRI T. A. PAI: You are com-
plaining about fares and freight rates
Is there any railway system in the
whole world which is called 1tpon to
bear social burdens as the Indian
Railway system? The loss on un-
remunerative branch lines comes 10
about Rs. 8 crores. Any other coun-
try would have dismantled them,
but we are required to keep them
because where certain amenities were
provided to the travelling public, I am
not able to dismant them, now I
would like to go into it and see how
to reduce the expenses on them with-
out reducing the facilities provided
to the general public who have been
making use of them.

I am very glad that these questions
have been asked. Let the House

ernment? Whether I pay or not, if raise these issues. They may tell me,
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“You put a stop to ticketless travel;
you will get Rs, 20 crores’, Oa passen-
ger traffic in this country we lose
Rs, 61 crores per year. QOut of that,
Rs. 12 crores represent loss on subur-
ban traffic in Bombay, Calcutta and
Madras, the three cities of India. I
am not saying, ‘What to do with this?’
Let the fact be appreciated that the
Indian Railway system today, so far
as passengers are concerned, is incur-
ring a loss. The passenger traffic is
being subsidised by freight in this
country. But for the profits that we
make by moving goods traffic, we
would not be able to move even these
passengers. So, do not say that we
are unnecessarily raising the passen-
ger fares or freights. I may tell you
that, in India, the average rate charg-
ed per passenger kilometre in 1969-
70 was 2.46 paise. Ours is the lowest
in the whole world. Even Burma
charged 2.98 paise; Ceylon charged
2,82 paise, while it was 13 31 paise for
UK...

SHRI K. S. CHAVDA: What is the
per capita income in UK.

SHRI T. A. PAI: What you pay
for travelling is not based on per
capita income. If I have the means
of charging based on per capita in-
come, this argument is quite wvalid.
But there are millions of people in
this country who do not travel by
train and the loss is being borne by
them also and not by the people who
travel. So, let us not say that. I
kriow, the burden of high passenger
fare or freight cannot be bhorne by
our country-men. I know they are
poor. But this does not mean that
wherever some adjustments are called
for should not be made. If we want
our people to go free, have every-
thing free, how is that possible? Even
the most affiuent country in the world
has not been able to provide it. Even
those countries where there are more
opportunities for better living, do not
permit free movement of people from

place to place on a mass scale as we
do....
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SHRI K. S. CHAVDA: Ten per

cent of the traffic travel frea. Reduce
it by 25 per cent.

SHRI T, A. PAI: About the peopie
who travel free namely, ticekiless tra-
vellers, on an analysis it has been
found that 10 per cent of them are
students, 12 per cent are beggers, 28
per cent are small business-men and
small scale industrialists and 30 per
cent are small farmers—socially
weaker sections of the society whom
we are encouraging through the bank-
ing system to build themselves up.
I am not saying that they should
travel free, But these are the facts
of life in this country., Where do we
go away from it? I would rather
prefer o see how we go in for the
maximum utilisation of the vesources
that we have, catering to the needs
of the maximum number of people
moving about and also moving the lar-
gest quantity of goods. That is the
problem we have,

I am glad that the question of
suburban traffic was raised. Sir, on
the suburban traffic we are lasing
Rs. 12 crores. It is not because the
fares are not paid by everyone, that
we lose. On the monthly passenger
tickets that we have issued at a fare
of practically ten trips, people can
travel any number of times for the
whole month. All this has been res-
ponsible for our getting into losses.
But, what I say is that if we have
another index of measuring the per-
formance of the Railways, wnot in
terms of rupees and paise, but what
is the ecdnomic contribution, what is
the contribution the Indian Railway
system has made, for the economic
growth of the country, I think that
should be a more positive way of
evaluating our performance.

33 per cent of the goods we trans-
port like foodgrains, coal, fruits and
vegetables, fire-wood, are carried at
a low cost of transportation. 756 per
cent of what we transport like coal,
iron ore or steel or cement as also
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the bulk commodities is being trans-
ported at a concessional rate. In
prices, I would like you to know—
during a period of six years, we have
paid very heavily for the increase in
the price of coal and some of the
things. If the Indian Railways have
to be managed economically, it can be
done only provided the things that
it uses very heavily, like the fuel or
the iron and steel, are priced reason-
ably.

On coal, over a period of 20 years,
from 1950 to 1971-72, we are paying
142 per cent extra. On Mineral oils
we are paying 120 per cent extra, For
electricity, we are paying 93 per cent
more. For iron and steel we are
paying 217 per cent more and cement
164 per cent.

Our performance, so far as our
employees are concerned, cannot be
considered to be something of which
we have to be ashamed. In fact, I
think we have to be proud. In 1950-
51 what was the army of neople
working for the Indian Railways?
Hardly nine to ten lakhs. Now, their
number has doubled, including the
casual labour; from 10 lakhs in 1851,
to 18 lakhs in 1972.

Is there any undertaking in India
which has increased its man-power
two-thirds? It was the Railways
that was considered to be one of the
main institutions that could provide
employment—I am not sorry *hat we
have provided employment to sv
many people—but I want this to be
appreciated that this public sector
undertaking is employing the largest
number of people. But for this. , , .

SHRI M. KALYANASUNDARAM:
(Tiruchirapalli): You have also the
largest number of casual labour,

SHRI T. A. PAI: Yes, we have the
largest number of casual labourers.
In this country, the working man is
defined as the man who works, The
man Who has not got the work and is
unemployed does not deserve the
sympathy of any one. 3} lakhs of
casual labour, I wish I had the

DECEMBER 20, 1972 Rly. Convenfion Comm. 264

{Res.)

strength to absorb them. But the
fact is that we are trying to absorb
them as and when vacancies arise.
The alternative is not to employ these
people at all. The alternative is to
keep these people unemployed, 1t
looks as if all of us are behaving
sometimes like what people do in the
third class carriages. 1 know I was
also one of them. Once we got into
it, we feel that we should close the
door and do not permit anybody to
come in, stretch ourselves as if it is
all reserved for us. Smmlarly, it
people who have jobs in this country
think that it is all their preserve and
that those who are unemployed do
not matter, then we may have to see
sympathetically, because the problem
beforé this country is whether it
should widen the base of employment
or try to do its utmost for those who
have. Both are equally important.

My friend, Mr. Kalanasundaram
will agree with me that while we
must consider their cases sympathe-
tically, it will not be possible for me
to absorb them. Let me not condemn
34 lakhs workers. Let it be appre-
ciated that we have U} lakhs of
casual labourers for whom jobs have
been provided by the Indian Rail-
ways system,

Sir, the per capita cost of an em-
ployee in 1950-51 was Rs. 1263 and in
1971-72 it is Rs. 3546. Another contri-
bution that the Indian Railway system
has boen making is that it is losing
Rs., 54 crores on low-rated freight
traffic. There are various freight
concessions on export trade also. There
are certain relief measures under-
taken. All these are to be taken into
account. We had to remove even
fodder from one part of the country
to another at concessional rate. All
these would account for some Rs. 1.25
crores. In a year now, Rs. 125 crores
is the contribution that we make on
our social burdens, which this Com-
mercial Undertaking is taking up. I
hope that this aspect will be duly
taken note of. OQur contribution to
the welfare of our employees is also
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not a small one. We contribute sume-
thing like Rs. 20.13 crores on health,
medical and welfare services; Rs, 3
crores on educational assistance to
railway employees’ children and
Rs. 10.6 crores by way of subsidised
housing of the employeces.

As the single largest employer, the
Railways have the right to feel legi-
timately proud that they have provi-
ded the maximum number of housing
facilities. Hon. Members drew my
attention and asked why I am not
referring to some of the recommenda-
tions of the Convention Committee.
Some of the recommendations are of
immediate concern and some of the
recommendations may be requiring
that I should appoint some committees
to go into depth in respect of certain
matters, to look at the problem of the
Railways in several respects. Some
of them would relate to where the
Railways have failed to do a job. For
example, this relates to a sector
where money was allotted for social
welfare or welfare activities like
housing but which has not been utili-
sed. T give an undertaking that
wherever this money is provided, it
will be fully utilised. I don’t think
there should be any laxity in this
matter.

265

Within our resources whatever wel-
fare measures are needed by the em-
ployees are being attended to. We
give this top priority because we
know that time and again the Indian
Railwaymen have risen to the occas-
ion to bear burdens, next only to the
defence personnel in this country.
They have borne many burdens which
should be fully appreciated.

Several hon. Members drew my
attention to corruption. When T hear
all that, it looks as if we have become
a nation of corrupt people. I am not
prepared to accept it. It would be
only a small percentage; they misbe-
have; they do all these things. But,
it is the system that permits such
things. It is better to change that
system rather than change men. Given
opportunity, many people would like
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to be corrupt. So, it is better to see
that the system itself does not permit
it. Whatever such instances are
brought to my notice, I shall certainly
see that we take immediate action
and we will try to improve the system
to the maximum extent possible.

The Commitlee has taken a great
deal of trouble. They have cxamined
in depth the various financial and
accounting problems of the Railways.
They have gone into various proce-
dures, in depth.

The Committee is currently holding
a number of sittings to go into com-
mercial and allied matters and availa-
bility of wagons. They have also
completed their sittings in respect of
suburban services. I look forward to
receiving valuable suggestions from
the Committee for the improvement
of all these important sectors of Rail-

way operation.

Hon. Members have brought various
points to my notice. I can certainly
assure them that I will look into
those points, as it is not possible for
me to dea]l with all the points here.
With these words, 1 commend the
Resolution for the acceptance of the
House.

MR. DEPUTY-3PEAKER:
the question is:

Now,

“That this House approves the
recommendations made in paras
1.1, 2.31, 3.18, 3.19, 3.27, 3.28. 412
413 and 511 of the Report on
Accounting Matters of the Com-
mittee appointed to review the
rale of dividend payable by the
railway undertakin gto General
Revenue as well as other an-
cillary matters in connection
with the railway finance vis-a.vis
the General Finance, which was
prescnted t{o Parliament on the
15th December, 1972.

That this House further directs
thai the action taken by Govern~
ment on the other recommenda-
{iong made in the Report should



